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happen when We go through the entire 
question list ~fore time? 

MR. SPEAKER: Here the question 
is absentism on the part of members. 

AN HON. MEMBER: Question No. 
230 may be taken up. It is important. 

MR. SPEAKER: All right. 
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THE MINISTER OF STIITE IN THE 

MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c). A 
Statement is laid on the table Of the 
iiouse. 

Statement 

Approximately 70 per cent of the 
Junior Commissioned officers, Non-
Commissioned officers and Sepoys in 
~he Indian Army retire from service 
In the age group of 32 to 49 years. 
Personnel. other than officers, in the 
Air Force retire at the age ot 39 to 41 
years. However, they are eligible for 
extension of 6 vears to be followed 
by extensions ot" 3 years at a time till 
they attain the age of 55 years. Only 
1hOse Airmen who do not attain the 
rank of Corporal are retired after 15 
Tears' service. The sailors in the 

Navy retire at the age Of 50 years. 

The majority of officers in the Anned 
Forces retire at the age of 48-50 
years. 

2. The Government is fully alive to 
the problem of resettlement and wel-
fare of the retired Armed Forces per-
sonnel. Several measures have been 
taken by both the Central and the 
State Governments in this regard. 
Some of the important measures al-
readv taken by the Government and 
some others which are under conside-
ration, are given below:-

(a) Employment 

A number o'f (."Oncessions such as 
reservation of posts and relaxation in 
age and educational qualificatione 
haVe been given by the Centre and 
State Governments and Public Sector 
Undertakings. Th€' reservation made 
for ex-servicemen in Central GQv-
ernment Departments and Public Sec-
tor Undertakings are as under:-
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Besides, the State Government. 
have also made reservations of posts 
for ex-servicemen, which vary from 
State to state. 

The ex-servicemen disabled in 
actiOn are accorded the highest prio-
rity for civil employment. The de-
pendents of ex-servicemen killed or 
severely disabled in action are given 
priority over other candidates in the 
matter of employment. 

(b) Self Employment 

Ex-servicemen are encouraged to 
engage themselves in self-employment 
ventures. The 'following 'kinds of 
assistance is provided to the ex-ser-
vicemen in this field. 
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(1) Assistance in securing Agen-
cies of various Public and Private 
Sector Undertakings. 

Oi) Resettlement on land 

(iii) Assistance for setting up Small 
ScaJe Industries. 

1<:) Vocational Training 

1n order to suitably equip ex-ser-
vicemen fOr various civil jobs, voca-
tIOnal training is organised for them 
by the Government. 

«ci) On the Job Training 

The Government have approved a 
aicheme for providing 'On The Job 
'rraining' to serviCe personnel during 
the last year of their service. 

Scbemea under corutideraUon of the 
Govel'IlDleI:lt 

I) ~storation oj Eco.Sustem 

It is proposed to utilise the services 
ot ex-servicemen in the task of ecolo-
gical restoration. Schemes 'for consti-
tuting task forces of ex-servicemen 
for taking up programmes Of affores-
tation, l'oil conservation and water-
.. hed management in the hill areas are 
at present under consideration. 

t 2) Peace Keeping Forces 

It is also proposed to recruit suit-
able ex-servicemen in the Peace 
Keeping Forces which the Central 
Government and the various State 
Governments are proposing to raise. 

13) Lateral Induction in para-Military 
Forces 

The Government is alSo considering 
a prOposal to absorb retiring service 
personnel in the varioUs para.Military 
Forces. 

SHru KRISHNA CHANDRA HAL-
DER: In view of the reply given by 
the hon. Minister that about 70 per 
cent of the personnel retire from ser-
vice when they are in the age group 
of 32 to 49 y ,,' ~".\ is the "Government 

considering the question of enhancing 
the retiring age in all 'the three ser-
vices by five years and, if sO, when are 
they going to announCe it? 

SHRI SHIV RAJ V. PATIL: The 
army. navy and air force require 
young persons, able-bodied persons, 
who would be able to stand the stress 
and strain of the services. Keeping that 
in view, young pe<>ple go there and 
,etire at a young age. At present 
t here is no question under considera-
tion for enhancing the age Of retire-
ment for soldiers, sailors and airmen. 

MR SPEAKER: Sl1ri Ram Vilas 
Paswan 

SHRI KRISHNA CHANDRA H~
DER: Sir. you have allowed me ta 
ask the fir:--t questlO!"1, r am entitled 
to two sUlJplementafle~. 

MR. SPEAKER: All right. I up-
hold his right. 

SHRI KRISHNA CHANDRA HAL-
DER: It is mentioned in -ttle state-
ment: 

"However, they are elIgible for 
extension of 6 years to be ioJ:owed 
by eXtensions of 3 years at a tim.e 
till they attain the age of 55 years." 

Why not in the case of jawans? 

SHru SHIVRAJ V. PATlL: That 
is already there. l'f ~ thU:i~. t~at 
certain officers and pN sons wdrkmg 
in the ArmY, Navy or Air ForCe are 
having good health and would be use-
ful to the services, then extension can 
be given. That is why we have men-
tioned it. But we ar-e not considering 
giving extension to all persons. That 
is a different thing. 
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SHRI SHIVRAJ V. PATIL. Statis-
tics have already been colleCted and 
are available. but it will not be possi-
ble fOr me to give it now, 
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MR. SPEAKER: They will give it 
to you. He will lay it on the Table. 

SHRI K. LAKKAPPA: After their 
retirement, thousands of these young 
people are searching for jobs and are 
not getting them. They have also no 
means of decent living after having 
served the Army. Navy or Air Force. 
Therefore, I would like to know whe-
ther ftny special efforts are being made 
by the Ministry to organise employ-
ment for them sO that th-::y can secure 
d decent uving and also J'\:!nder useful 
"ervice'! 

THE PRIME MINISTEH (SHRI-
MAT! INDIRA GANDHI): My col-
league has already replied to this 
question. We have been deeply con-
cerned ab6ut this matter. and 'from 
the beginning We have been taking 
~peeial interest. We have taken up 
this mattf'"r with the Planning Com-
mission. \Ve have met the represen-
tatives of ex-servicemen's associa-
tions and others and many steps have 
oeen taken-I think these steps have 
been made public-to help them get 
employment. We have taken up the 
matter with the state Governments, 
with industry, with public sector units. 
We are planning to takp them in the 
Special Peace Keeping Force which is 
being !'et up and alSo in special pro-
~rammes for environment etc. Many 
of them ]ivp in the hilly areas where 
such work is important. So, we are 
going into this in great detail. If any 
hon. Member has any other sugges-
tions, we ~hall be willing to look into 
1t. 

(Interruptions,) •• 

MR. SPEAKER : Nothing will go 
'ifl record. 

WRITTEN ANSWERS TO 
QUESTIONS 

Deputation of lAS OIJicers to Publk 
Sector Undertakings 

·234. DR. KRUPASINDHU BHOY: 
Will the Minister of HOME AFFAIRS 
be pleased to lay a statement showing: 

(a) the total strength of lAS Officer. 
in the country; 

(b) the number of lAS Oftkcl"s who 
are on deputation with the public 
Sector Undertakings; 

(c) the number of lAS Officers in 
the Board of Directors in various In-
dustrial Sectors; and 

{d) what steps are being taken to 
minHruse the number of deputationist. 
from among-st the lAS Officers to 
varIOUS Public Sector Undertakings by 
replacing them with technically Quali-
fied persons for better management of 
the UnIts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENK,ATASUBBAlAH) ~ (a) 
The total strength of lAS Officers in 
the country is 3898 (as on 1-1-1980). 
Of these 661 officers are at present on 
deputation to the Government of 
India. 

(b) and (c). The nU'mber of lAS 
~ers who are on deputation with 
commercial and industrial public 
enterprises of the Central Government 
is 33. 

18 out of these are holding posts ot 
Chief Executive and Functional 
Directors. 

(d) Under the existing policy, no 
officers is generally allowed to be on 
deputation to a public enterprise for a 
total period of more than 2-3 years (2 
years in the case of those holding post. 
in the scale of Rs. 2500-3000 or above 
and 3 years in the case of those holding 
lower posts). During this period he 
has to exercise an optiOn. between the 
two alternatives of 0) resignation 
from Government service and penna-
nent absorption in the concerned pub-
lic enterprise and (ii) reversion back 
to the parent cadre. Only in a few 
cases. officers are given extension of 
deputation beyond the prescribed 
period on consideration of public 
interest. 

--- .. --- ------_. --- ---
·-Not recorded. 




